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Heard lir N N Xavier (learned advocate) for the petitioners. 

In this a)pl1cat1on filec under ection 19 of the •crce.- 

niotrv r  	he resent 4 etitLners are  te 	 t  

serving a 'here Ionders 	r.I io thescale of b.33C-550 (R). 

TIC hve chlleno d the validity of the instractioris colitaiLied 

ir letter dtad 25-8-1987 irsued by the ivision1 l?c3Il.OT1y 

hna ;ur, uI.ercb' he lie dir':cted tue senior eloctricl foreman 

r 	differrnt untie including hevn: gar r.nd Jetrisr th.t the 

urk of r:s din the ietrc. shold be t ken from the emluynes 

wrkthg as skilled 9r.III, uho in his oinio 	re liter to and 

ritabie. The :etitionero hoVe therefore, rayed that the imougned 

letter of the res'oic ent be dclored illeg 1 and the -•me may 

b 	uoshec% it is likely to : fiact their services. They hee 

also arayed that they should be rlloom to continue to rork as 

metre readers. 

The Lt.n grjcv nec of the etitliners, is tbt thi action 

is being taken at the i 	ace of Uhe rsssuro of the Union a n d 

sdverselaofsects the terms o.nc coacilti as Ofl the services of 

the a)licant1 I.J.r. R.b. Via learnec. counsel oearin9 for toe 

resodent Jo. 1 & 2, has 	ored the .dmission, on the around 

liter alic: that the isotractiono c.ntainod in the i;iuu9ned 

letter dt. 25-8-1937 do nt alveroeli cifect interest of the 

o elicants inasmuch as it does not cause mv reduction in the 

rank i.e. either reversion or terminoti .n or rem v:l. 

Cn erasal of the letter dated 25-8-1937, it is 'mite 

obvious that it is an Internal corres:ndance therein the runerior 

officer b a u. se ovice ta its inferior fficar. ISo final 

order seems tm live been aessed by the resoonchants advr±rselv 
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affecting the service conditions of the petitioners either 

reducing the 	lary or their status. It is conceded ths t the 

aetitioners arc uo-graded and the rcaandents ore entitled to 

take suitable work from them cons istant with the scale of :y 

and the cadre to which they belong. 3o for, no final decision 

had. been tokeit any orders are issued or served U;Ofl the 

aailicants which may give them any cause i acti.n. The aeplicants 

cr01 free to arooch Tribunal in case any,  such orders are served 

uon them in future, t this stage1  the application does not 

disclose any can se of :ctjan or in other words, any grievance, 

can be redressed. The application merits no consideration 

and hence the same stands rejected, at the admission stage. 
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